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If the" Hon'ble Member desires. to know 

cf atty ,~,peeific. case{t.), the ·samo can be 
wtlected and furnished to hhD. 

Dan on convenlon ~ ,ftOb-coD,etUble 
debeatureli 

i 
3'229. PROF. MADHU DANOAVATB: 

':SH-kl BEZAWAOA PAPI 
REDDY: 

SHRl·UTTAM RAYBOD: 
SHRI K P. llNNlKRISHNAN : 

WHf the Minister of FINANCE be 
pl..-ased to itate : 

(a) the text of ordc r of Government 
banning the conversion of convertible and 
non convertible debentures into equity sbares; 

(b) the circumstances under which this 
,order was issued; and 

(Cl number of companies who had 
off'~red such conver~I(.>n iilCiltty and number 
of d.:!benture-holdcrs who have been affected 
by tbis decision and details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DtlANA POOJAR Y) : tal In order to set at 
rest all spe~ulal1on regarding conversion of 
non-convc:rtlble d~bentun:s and of the non-
convertible pOrt ton of partially convertible 
debentures, Go:vern'meot have decided that 
henceforth such conversion shall not be 
,permttted ,In other words, non-convertible 
debentures and non ·convel rible portion of 
ipartiaUy convertible debentures would remain 
as per the original terms of the approval to 
-the i.ue. 

(b) The above decision was taken in view 
of the substantial a;nount of speculation 
whh:h . was reported in ~()me of the non-
convertible issues based largely on the 
e(pectations that ~t some future date 
conversion wuuld be permitted. 

(.c) Two companies had submitted pro .. 
posals fO ,·he Go\crnment for approval of 
tbe coo-ver",ion t)f non· convert Ible debentures 
into equity. (l(lVerl1n1~nt have no .information 
on lbe numbe.r .of debenture holders wbo 

have . been affected by the aboye .deQWJQD 
because c.ompanies are Dot foq·uircd to live 
the number of debenture bolqers JD .tbeir 
applications fOr capital issues. 

Premium on equity issued by 
eem,.nles 

3230. SHRI JAOANNATH ·PATT· 
NAIK : Will tbe Minis~r of F·INANCE be 
pleased to state : 

(a) whether Government have decided to 
liberalise the existing guidelines for the 
determination of premium in respect of equity 
issued by existins compani~s; and 

(b) if so, the details regarding tbe guide-
lines and the formula adopted in this regard 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR .. 
DHA NA POOJARY) : (a) No, Sir. 

(b) Does not arise. 

[Trans/ation] 

Customer Service Centres io 
Oft tionallsed banks 

3231. SHRI JAGANNATH PRASAD 
Will the Minister of FINANCE be pleased 
to slate : 

(a) whether Government propose to set 
up Customer Service Centres in the national-
ised banks throughout the country; 

(b) if so, the time by wbich it is likely 
t() bl' done; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (c). The 
Customer Service Centres are already work-
ing at Delhi and all capital cities of States. 
Besides, all public sector banks have been 
advised to ensure that complaint cells are set 
up at branch, zonat. regional and bead 
office levels Further, each br.anch is r-equired 
to kc:c;p a cQmplaint/suue~tion box. MQnitor-




